CENTRAL ADMINISTHAT IVE TRIBUNAL
GUVAHAT I BENCH  : GU4.TTeS

0.A. No. 28 of 1997

Detr of cecision _15,12.98.. -
ir,,l‘,?zl?:tarannan Bhowmic | PET IT IONER(S )
Mr,, G.K.Bhattacharyyan . . .o .. - ALVOCATE FOR THE
Mr. B.P.Kataki. ' : . PETITIONER(S)

VERSUS
Union of India & 0rs.. .. ... - RES PONDENT (S ) -
Mr. G.Sama, AddL. C,GeS.Corooen  ADVOCATE FOR THE
. . RES PONDENT (S )

THE HON'BLE MR. JUSTICE D.N. BARdAH, .VICE.-CHAIRMAN
THE HON'BLE sHrT G.L.SANGLYINE, ADMINIS’IRAT’IVE MEMBER

1. Whether Reporters of local papers may be allowed
to see thé Judgement?

2, To be referred to the Reporter or not?

3, Whether their Lordships wish to see the fair
'copy of the Judgement?

/

4, Whether the Judgement is to be 01rculated to
the other Benches?

Judgemen{ delivered by Hon'ble Vice-Chairman.

AL



'BARUAH J. (V.C.)

4 |

i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

’ . ’ \
.

Original Application No. 28 of 1997.
Date of decision : This the-15th day of December,1998{

”Hon ble Mr. Justlce D N.Baruah, V1ce Chalrman.

Hon' ble Shrl G.L. Sanglylne, Administrative Member;

~

sri Chittaranjan Bhowmic,

- Son 0f Late Madhab Chandra Bhowmic,

Mail Overseer, (since retired)

Santibazar Sub-division,

Tripura(South) o «+.. Applicant.

By Advocate Mr. B.P. Katakl. o
~-versus-

1. . Union of India,

represented by Director General,
Department of Post, .
Governmeéent of India, New Delhi.

2. . Chief Post Master General,
- North Eastern Circle, '
Shilong-1.
3. Director of,Postal‘Services,

‘Tripura State, _ o
Agartala=799001 : ’ .+« .Respondents

By Adyocate Mr. G;Sarma, Addl. C.G.S.C.

O RDER .

*
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.Pursuant to the order passed in the Rev1ew )

Appllcatlon No. 4 of ‘1998 (0.A. 28/97) we are examlnlng .

. the, Orlglnal Appllcatlon once again and after- hearihé

the counsel for the parties andtdn;examinétion “of the

' mattef Me feel it is dlfflcult for us to _come to

a deflnlte flndlng as to the genulneness of the document.

t

-It,-w;ll .be proper 1f the department exemines)‘the

. o ~ Contd....
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. thelcase, we, however make no order as to costs.

@

. S -2-
document SubMitted by the applicant before us.;Therefpres

SN . R

"~we. feel  that this matter should bek'Ctséﬁé;Bdckytbthé

\I
it

department. ¢ A?cordiﬁgly'we dispose of the épplication'
with a' direction to the respondents to égaminegrthe

genuineness of the Transfer Cértifiéate. and the. age

certifiéaté ‘produced before us at the time~ of hearing
- ' ' v o '

" - and come to a conclusion o+ aHouwt IS cc. If at ‘the

.’ time of examination of-the matter the applicaﬁt desires

to submit further dbcumeht in sﬁpport of his claim that

shall'a;so be considered and thereafter'pass a réasonedcmﬂer.’

The applicant is directed to submit a representation to

the respondents alongwith.tﬁe origiﬁal certificatebplaced

beere-us'within one month from today.adeﬁéﬁ1resp6ndents

shall consider the same within two months from the date

- of receipt of the representation of the.applicant;

2. '_Withﬁ .the:¢a5ove observations -the O0.A. *is -
‘disposed of.
3. - Considering. the facts ~and  circumstances of, .

(G.L.SANGLYIN . . (D.N.BARUAH) -
‘Administrativf Member B Vice-Chairman -



